FIR No. 013118/2020
P.S Ranhola 5

222.07.2020

" Present: Ld. APP for the State.

Nonc. ,
Put up | , on 24.07.2020.

(NEETU NAGAR)
D/MM (Mathila Court)-01,West,
THC/Delhi/23.07.2020
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CEIR No, 03
P.S Tilak N:

89/20
1gar
State v Mujim Ahmad
23.()7.3020
I) NS .
resent; Ld. APP for the State.

Counsel for applicant / accused.

It is submitted by Ld. Counsel for applicant / accused that 10 concerned has
erified the address of applic

ve
Yet not v ant / accused.

Accordingly, 1O concerned is directed to comply with the order dated

21.07.2020, for 24.07.2020.

Copy of order be given Dasti to Ld. Counsel for applicant as requested.

(NEET GAR)
D/MM (Mahila Court)-01,West,
THC/Delhi/23.07.2020

2| oFH 20,

ol
No 324 O/E;;A W{)PHMV\%‘
[~ (yu% Lo diveche D o m\{)\v(

“TACO\'\&
= (;«LAMM oo okl 2\THloo Ao
WM S €

28|oH 0.

el
> du\erro.

Scanned with CamScanner



1L.d. APP for the State.

None.
Put up on 24.07.2020.

(NE TU NAGAR) oL
1 -01,Wes
/MM (Mahila Court)-
- THC/Delhi/23 07.2020
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‘Circle MTC:
24.07.2020

; "BER-3249 on SUperdarI
Present = Ld. APP for the State. :
Applicant/registered owner along wuuth L. Counsel, Sh. VlshnU

Kumar.

Reply has been received by 10. -
Report perused. As per the report. 10 has mentioned that
above mentioned vehicle is lying with police and police has no objection if

- the same be released to the original owner in the present case.
Keeping in view the report of 10 and law laid down by Hon'ble
High Court Of Delhi in case titled as Manijit Singh Vs. State in Crl. M.C.
No. 4485/2013 and Crl. MA. No. 16055/2013 wherein interalia the law laid
down by Hon'ble Supreme Court Of Indiain case titled as Sunderbhai
Ambalal Desai Vs. State of Gujrat, (2002) 10SC 283 has been reiterated

SHO/IO of concerned PS is directed as under:
(i) to release the above mentioned vehicles to the reg\stered

owner subject to preparing detailed proper panchnama of above vehicle

and after proper verification of the owner;
(i) take photographs of abovementioned vehicle and file the

same alongwith charge-sheet;
(i) take security bond from applicant to indemnify the

claimant, if any to the extent of value of aforesaid vehicle in future;
(iv) to get panchnama and photographs of abovementioned

vehicle attested and countersigned by complainant, accused as well by

applicant/RO and 10O;
Applicant is also directed not to dispose off the vehicle in

question without prior permission of the Court.
Photograph charges shall be borne by the applicant/RO.

The 10 shall not insist on payment of stamp duty in respect of
%&‘ the indemnity bond due to the prevailing situation on account of lockdown,
however, the applicant is directed to furnish the stamp duty within 15 days
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from the date of re- Openmg of Iockdown/courts the lO and. ‘indemn
bond shall contain an undertaking by the apphcant to this eﬁect

Appllcatlon moved by appllcant stands dlsposed (0‘
accordingly.

Order copy dasti to applicant as prayed.

Sonam Guptaj_
Duty MM/\WestTHC/Deln
22.07.2020
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FIR No. 129/201
PS Raniit Nag
A4\P

U/s 341/356/379/411/3 :
2020 -

24.07.
This Is an application for releasing vehicle bearing no. DL-

10SR-7950 on Superdari.
Ld. APP for the State.

Present:-
Applicant/registered owner in person.

ed that

Reply has been received by 10.
Report perused. As per the report. 10 has mention
police has objection if the

above mentioned vehicle is lying with police and
riginal owner in the present case as applicant

same be released to the o
may commit crime again using the aforementioned
aw laid down by Hon'ble High

Keeping in view the report of |
Manijit Singh Vs. State in Cri. M.C. No.
herein interalia the \aw \aid

Court Of.Delh‘i in case titled as
A. No. 16055/2013 w

4485/2013 and Crl. M
preme Court Of Indiain case fitled as Sunderbhai
ated

down by Hon'ble Su
Ambalal Desai Vs. State of Gujrat, (2002) 10SC 283 has been reiter

SHO/IO of concerne
(i) to rele

d PS is directed as under:
ase the above mentioned vehicles 1o the registered

etailed proper panchnama of above vehicle

owner subject to preparing d

and after proper verification of the owner;

(i) take photographs of abovementioned vehicle and file the
same alongwith charge-sheet;
(iii) take security bond from applicant 10 indemnify the
claimant, if any to the extent of value of aforesaid vehicle in future;

abovementioned

(iv) to get panchnama and photographs of
ainant, accused as well by

vehicle attested and countersigned by compl
applicant/RO and IO;
Applicant is also directed not to dispose oft the vehicle in

question without prior permission of the Court.
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Photograph Charges shall be borne by th‘e' aphliéénﬂéo.
. The 10 shall not insist on paymenf of stamp duty m respect of :
the indemnity bond due to the prevailing situation on acéount of lockdown,

however, the applicant is directed to furnish the stamp duty with'm 15 days
from the date of re-opening of lockdown/courts'to the IO and indemnity

bond shall contain an undertaking by the applicant to this effect.

Application moved by applicant stands disposed off
accordingly.

Order copy dasti to applicant as prayed.

(Sonam Gupta)
Duty MM/West/THC/Delhi
24 .07.2020
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: E F\R No. 2 89&0!2019 :

PSS PuNnjant Bagh
234 \PC

Uls 379/41 1l
: 7 .2020

T : ‘

Kl;:: is an application for releasing app\lcantlaccused name\y

e ruddin @ Mama on furnishing personal bond.
resent: Ld. APP for the State.

Sh. Alok Kothari, Ld. LAC for th

It |s submitted that the ap

e applicany accused.

plicant/ accused s

Argument heard.
already granted bail on 22. 02. 2020 by Ms. Manu Vedwan, Ld. MM, West
but could not furnish bail bond/ surety bond.
Heard. Perused. :
uddi @ Mama

In view of outbreak of COVID-19, accused Kamr
in the sum: of Rs.

furnishing personal bond

be hereby released on

10,000/-.
pe sent 10 Jail

e warrant

this order

Full signed duplicate of
so be freated as releas

t concerned, which shall al

Superintenden
onal bond.

upon the acceptance of pers

of this order be given Dasti, as prayed for.

Copy
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- PRI

nt/accused.

AC for the applica

Ld. APP for the State.

Present:
Sh. Alok Kothari, Ld. L
Argument heard on the interim bail application on pehalf of the
accused. It is stated that the accused was falsely implicated in the present
e applicantlaccused is in JC for more than 15

B case. It is submitted that th
G days.

Bail application is opposed by Ld. APP for the State.

As the alleged recovery has already been effected, NO useful

e accused in JC part‘\cu\ar\y in view of

cused Rakesh @ Rocky SIo -

purpose will be served by keeping th
outbreak  of COVID-19. Accordingly, the ac

Amar Singh be hereby released on interim bail for AS days, if he is not
required to be kept in JC in any other criminal Case, on his furnishing e
personal bond in the sum of Rs. 10,000/- 1O the satisfacnon of Jal

concerned.
this order be sent 10 Jal
warrant

Superintendent
Full
Superintendent concerne

cceptance of persona
this order be given

signed duplicate of
e treated as release

d, which shall also b
| bond.

upon the a
Dasti, as prayed for.

Copy of

(Sgn Gupta)
Duty MM/West HCIDeln
24.07.2020
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FIR No. 304/2020

PS Kirtt Nagar
Uls 380/411 \PC
24.07.2020

plicant/ accused.
of the

Ld. APP for the State.
Sh. Alok Kothari, Ld. LAC for the ap
m bail application on behalf

n the present

falsely implicated i
jC for more than 15

Present:

Argument heard on the interi

accused. It is stated that the accused was
t the applicantlaccused is in

case. It is submitted tha
days.
Bail application is opposed by Ld. APP for the State.
has already been effected, NO useful
will be served by keeping the accused in JC part‘\cu\ar\y in view of
of COVID-19. Accordingly, the accused Ajay gj/o Dharambir be
ased on interim bail for 45 days, if he is not required o be kept
in JC in any other criminal case, on his furnishing the personal pond in the
sum of Rs. 10,000/~ to the satisfaction of Jail Superintendent concerned.
Full signed duplicate of this order be sent to Jal
endent concerned, which shall also be treated as release warrant

ance of personal bond.
der be given Dasti, as prayed for.

As the alleged recovery

purpose
outbreak

hereby rele

Superint

upon the accept
copy of this or

(Song! Gupta)
HC/Delni

Duty MM/Wes
24, 07.2020

W\@// qfw‘
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2 E-FIR N 043608!2018
3 PSS @ Mundka
uIS 379 \PC

~ 24.07.2020

This is an application seeking ‘direo‘::ﬁons toA 10I/SHO
concerned for filing status report.
Present: Ld. APP for the State.

None for applicant.

Status report filed by 10 wherein he has submitted that he

has already filed the Untrace report in the concerned Court.

Accordingly, nothing survives in the present application.

Application stands disposed of, it be sent back to concemed
court and be tagged along with the main file.
(Son upta)

Duty MM/Wes HC/Deln
24.07.2020
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FIR No. 315/

. 020 -
PS : Mundka = =
U/S 356/379/34 IPC

24.07.2020

X This is an application for bail U/s 437 Cr.P.C. of accused Sonu.
resent:- |d. APP for the state. E
Sh. Ravi Shukla and Sh. Rahul Verma, Ld Counsels for the
applicant/accused. ;

An application U/s 437 Cr.P.C. filed on behalf of
applicant/accused wherein it is stated that he has been falsely implicated in
the present case and is stated to be in JC and he has no role in the alleged

offence. It is further stated that the investigation of the present case is

already complete and thus, it is prayed that the app\'\cam/accused be

enlarged on bail.
Report filed by the 10. As per the report recovery has already

been effected in the present case. ' \

Heard. Perused.
Considering the aforesaid as recovery has already been

effected and no useful purpose shall be served by keeping the

applicant/accused Sonu in custody, applicant/accused Sonu is admitted to

bail on furnishing bail bond in the sum of Rs.1 5,000/- with one surety in the

like amount.
Bail bond/surety bond not furnished.

Application is disposed off accordingly.
Copy of this order be given dasti to Ld. Counsel for the

accused.

(SONANMGUPTA)
Duty MM, West, THG, Delhi 24.07.2020
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E-FIR No. 14716/2020
PS Tilak Nagar
U/s 379/411/34 \PC
24.07.2020

Present: Ld. APP for the State.
Ld. Counsel for the applicant/accused.

Argument heard on the interim bail application on behalf of the
accused. It is stated that the accused was falsely implicated in the present
case. It is submitted that the applicant/accused is in JC for more than 15

days.
Bail application is opposed by Ld. APP for the State.
As the alleged recovery has already been effected, no useful
purpose will be served by keeping the accused in JC particularly in view of

the accused Mobin @ Anit Sio Sh.
if he is not

g the

outbreak of COVID-19. Accordingly,
e hereby released on interim bail for 45 days,

JC in any other criminal case, on his furnishin
of Rs. 10,000/- to the satisfaction of Jail

Kallu Khan b
required to be kept in
personal bond in the sum

Superintendent concerned.
Full signed duplicate of this order
d, which shall also be treated as release warrant

be sent to Jal

Superintendent concerne

upon the acceptance of personal bond.
Copy of this order be given Dasti, as prayed for.

o
»gg,v‘ a‘ﬂ - (Sonarp Gupta)
A : Duty MM/West ClDelni
24 07.2020

Y
>
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FIR No. 673/2020

" PS Ranhota
U/s 33/38/58 Delhi Excise Act
: 24.07.2020

Present: g, app for the State.
Ld. Counsel for the applicant/accused.

Argument heard on the interim bail application on behalf of the
accused. It is stated that the accused was falsely implicated in the present
case. It is submitted that the applicant/accused is in JC for more than 15
days.

Bail application is opposed by Ld. APP for the State.

As the alleged recovery has already been effected, no useful
purpose will be served by keeping the accused in JC particularly in view of
outbreak of COVID-19. Accordingly, the accused Rishab S/o Lt. Sh. Raj

Kumar be hereby released on interim bail for 45 days, if he is not required

to be kept in JC in any other criminal case, on his furnishing the personal
bond in the sum of Rs. 10,000/- to the satisfaction of Jail Superintendent
concerned.
Full signed duplicate of this order be sent to Jail
Superintendent concerned, which shall also be treated as release warrant
upon the acceptance of personal bond.

Copy of this order be given Dasti, as prayed for.

o
7 gé{}"d/[\
éﬂco‘ 2 (Sonam| Gupta)
‘ Duty MM/West/THC/Delni
24.07.2020
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e-FIR No. 14

pS Tilak Nagar
Uls 379/41 34 \PC
7.2020

e.

cused.
ation on pehalf of tne
e present

Ld. APP f
re than 15

Present:
Ld. Counse
nterim bail applic

sely imp\icated n

Argument heard on the i
It is stated that the accused was fal
d that the appiicantlaccus C for mo

ed is in J

accused.
case. It is submitte
days.
‘Bail application is opposed py Ld. APP for the Swate.
As the alleged recovery has already been effected, NO useful
served by keeping the accused in JC panicu\a\'\y in view of
D-19. Accordingly, the accused Earhan Khan slo Sh. \rfan
r 45 days. if he is not requ'\red
inhe persor\a\

purpose will be
outbreak of covVl
e hereby released on interim bail fo
pt in JC in any other criminal case, on his furnishing
faction of Jail Super'\ntendem

Khan b
0,000/- 10 the satis

to be ke

n the sum of Rs. 1
o Jdal

pe sent
ant

order
ed as release Waxy

bond i

concerned. '
Full signed du

nt concerned, whic

nce of personai bond.

s order be given Dasti, as prayed for.

plicate of this
h shall also pbe treal

Superintende
upon the accepta
Copy of thi
{"0
Sanfam Gupta)
Duty MM/We UTHCIDe\N
24,07.2020

Y
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E-FIR No. 043186/2019
PS Rannola

U/s 379/411 \PC
24.07.2020

Pre :
sent: Ld. APP for the State.
Ld. i
d. Counsel for applicant/accused Darrick @ Monty.

plication Ul/s A37

Vide this order | shall dispose off the ap
Cr.P.C. for extension of the bail moved on behalf of accused. W is
submitted by Ld counsel for the accused that the accuseé has been
granted interim bail for the period of 45 days on 20.05.2020. Wt is further
on'ble High Court has passed the judgment tor
or another 45 days. Itis further submitted that in
cused -

submitted that now the H
pandemic, it is not safe to keep the ac

further extending the bail f
view of outbreak of Covid -19
in JC and the bail of accused be extended for 45 days.

Heard.
In view of the above facts and cir
n writ petition (C) No. 1/2020 in RE; Contagion

ble High Court Of Delni in
er period

cumstances taking into

consideration the orders i
of COVID-19 Virus in Prisons and Hon'
| of the accused is extended for furth

WP(C) 2945/2020; interim bai
he condition already imposed.
ail Superintendent concerned

of 45 days subject to't
of this order be sent to |
rt by the Jail Authority.

Copy
through dispatch rider deputed in the Cou
Copy of this order be given dasti as prayed for.

(Soném Gupta)
WestTHC/Delnt

Duty MM
- 24072020
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E-FIR No. 13665/2020
PS Mundka

U/s 379/41\12 \PC
24.07 2020

Present:
nt: Ld. APP for the State.
Ld. i
Counsel for applicant/ accused Monu @ Chira.

Ul/s 437 Cr.P.C. filed ON

Argument heard on the bail application
is in JC since

be
half of the accused. It is stated that the accused

28.06.2020 for the offence U/s 379/411 IPC.

Keeping in view the fact that the accused is in custody since

28.06.2020 and considering the health emergency on account of COV\D-

ed to interim bail of 45 days on his personal bond

19 outbreak, he is admitt
in the sum of Rs.10,000/- to t
o shall ascertain from PS co
sed is verified or not.

he Jail Authority conc

he satisfaction of jail Super'\ntendem

ncerned as 10 whether the

concerned, wh
address furnished by the accu
d shall surrender before t
ry of interim bail for the period of 45 days.

r be sent to jail Superinten

Accuse ermed

after expi
dent concerned,

Copy of this orde
s release warrant.

which shall also be treated a
be also given dasti, as prayed for.

Copy of this order

w{ | (Sorjdmt Gupta)
/L o Duty MM/West HC/Delnt
54 07.2020

edc" A

Scanned with CamScanner



FIR No.’.‘u()’lll()?.()
PS Mundka
22.07.2020
Present:
Ld. APP for the State (through CI1SCO Webex)-
None for accused/applicant.
Result of the TIP proccedings which were conducted on 21 o7 2020 not
£ hearing-

filed by the 10/SHO.
fore next date O

Let the same be fi positively on or be

Jled

To come up on 24.07.2020.
( ET N GPAL)
DUTY est) THC,
27.07 2020
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32:07.2029
Prese ;
. nt: o
o : Lqd, 4
R APP ror the State (through CISCO Webex).
one for accused/applicant.

fil ; Result of the TIP proceedings which were conducted on 21.07.2020 not
lied by the IO/SHO : ) : :

aring.

Let the same be filed positively on or before next date of he

To come up on 24.07.2020.
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